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IN THa GANTRAL AINISTRATIVL TRIBUNAL

LUCKFOW BANCH, LUQINOW

4
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ORIGILIAL APPLICATION 130, 564 of 1992 °
this the 25th day of April'2000 1
HON' BL& M2 0,Co VERMA I1.MBER(J)
HON® L& Ml A K, MISEA MZIBEX(A)

1

A.P, llisra,, S/o0 if Sri Seo Kumar, aged about 56 years, /0

|

Bungla Bazar, Lucknow, working as Junio# Technical Asstt,
under Senior Electrical Engineer, Northemn Railway, Divisional

Office, Hazratganj, Lucknow,

L
i
1

i Applicant
By Advocate ¢ None

versus,

1

\}_‘
Union of India through General Mandger, Northern Railway,

Headquarters Office, Baroda House, Hew Eelﬁio
2,

Divisional Railway Manager, Northern}gailway, Hazratganj,
Lucknow;

3.

)
Sri Seo Kumar, Electrical Chargeman (Air Condition),

g
through the Divisional Railway Mgnager, Northern Railway,
Lucknow,

3
By Advocate 3

o o0 ﬂESpondents
Sri A.K, Chaturvedi

L]

ORDER(ORAL)

D,C, VERMA, MEMBER(J)

The applicant- A,P, MMisra has, by this O;Ao, clained
that his name be interpolated in the panel of Electrical
Chargeman in the scale of ps, 1400.2300/- (pre—reqised) ca
the basis of his senioritg,and the panel datcd 1J§991 be

amended accordingly; |

2, Brief facts of the case are that the applicant uas

vorking as Electrical ‘Jireman under the respodent no, 2.,
’ . L4
The respondent no0c3:; %hﬁ%&&?jﬁ%%ﬁ?*ﬁ%%ﬁ%ﬁf
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to diffecrent category, vas workiné as Pump fitter, The post

of BElectrical Chargeman is a sele%:tion nost which is to be
filled-up after written examina“%:i;‘;on and viva wvoce test, The
Zlectrical Wireman and Pump Fitta;r alongwith same other categozry
are eligible to f£ille~up the ;_aost_r" oZ #lectrical Chargeman., The
applicant and the r espondent no.,fB both gppeared in the written
examination for the »ost of Eleg¢trical Chargeman. The applicant
could not succeed in the writteé exanination; whereas the r espone
dent no.3 cleared the written ﬁést, Consequently, the respondent
no.3 was called for viva voce écst and was finally selected

and empaneled as per notice da%ed 15,91 (Annexure~l to the 0,A,)~
3o The applicant's claim ‘_s‘is that he was sehior to respondent
no.3. Therefare, his name should be included in the panel

and interpolated above the name of the respondent no.3.

4o The respondents' case; is that the post of Electrical
Chargeman in the grade of Esof)' 14002300/ (pre-revised) is a

selection post, A&As the appl;icant failed in the written

examination, the applicant was not called=for viva voce test,
Consequently, the applican‘cg has not been selected as Electrical
Chargeman, The applicant s;ind the respondent no,3 belong two
different category,aﬁi" (intergrated seniority list wes prepared,,}
all the persons who vere declared successifully in the written
LW | - ;;' .
examination éi%ﬁ he W viva voce test, As the applican
had not cleoared the written examination, his name was not
included in the list who were became eligible for wiva voce
test, Thus, the applicaﬁt's case that his name be included
in the »nanel and be integ:jpolated above the name of ther espond,
no.3, has no merit, ‘e ;‘find that though the Counter aifidavit
was served and filed inj}[1994, the recitals made in the Counctejy
has not been challenged‘_“' or denied by the applicant by filing

! -
Rejoinder, Thus, the recitals made in the Counter »s rcmain
!
f
56 The learned counsel Ior the respondents has subnitted

uncontrovarted,

il .
that though the agpliéant could not be pramoted zs slectric
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)
Chargeman, he has been pramcted on:

adhoc basis as Junior
Technical Asstt, in the grade of %L 1400=2300/~= since 27,4,.88

This however, does not effect the seniority of the respondent
no.3, who was selected Zor the post of Electrical Chargeman,

6, In view of the above, the 0°$° has no merit and the

same is, therefore, liable to be digmissed and is dismissed,

No costg, :
ML}/ ¢ !

MEMBAR(A) . | MEMBER(J)
LUCKNOWs DATEDs 25,4,2000

GIRISH/«




